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fShn Ram Niwas Mirdha] 

specified in section 3 of the Salaries and 
Allowances and Pensions of Members of 
Parliament Act, 1954, with respect to 
Members of Parli'ament. 

So, Sir, so far as the salary and emolu-
nicnts of Ministers are concerned, they are the 
same as that of a Member of Parliament. 
Whatever else is spent by him or on, him is 
appurtenant to the work which the 
Constitution has entrusted to him. The <fame 
distoration has been brought with respect to 
the Rasftitrapati Bhawan and an impression is 
sought to be created that the personality of the 
person of the Rashtrapati Bhawan himself is 
spending that much. The Rashtrapati Bhawan 
is a dignified monument, it is a national 
monument and it js only a fact that the 
President lives 'n a small port'On in Of it but 
tliie rest of it Js open most of the time. It has 
beutiful gardens. And all this distorts the 
entire picture. It does not behove the hon. 
Members to involve the President's n'ame or 
the Prime Minister's name in this manner. 

Sir, there is no need for me to try to 
answer the other questions. I will beseech 
vou and the hon. Members to pass this Bill. 

THE   VTCE-CHAIRMAN   (SHRI      R. 
RAMAKRISHNAN):      Now  T  shall   put 
the Resolution moved by Shri Ram Niwas 
Mirdha to vote.   The questiotH is: 

"This  House   aippears  the   draft  Minis-
ters'   (Allowances,   Medical   Treatment 
and other Privileges) Amendment Rules, 
1986, framed under sub-section (1)  of 
section   11   of the  Salaries  and  Allow-. 

ances of Ministers     Act,   1952 (58 of 
1952)  and 'aid on the Table of    the Rajya 
Sabha on the 24th April, 1986. 

The motion vas adopted. 

THV. COAT. MTNFS LABmjR WKT^ 
FARE  FUND   (REPEAL)     BILL,   198*5 

THE MINISTER OF ENERGY (5HRI 
VASANT SATHE):   Mr. Vice-Chairman, 

Sir, once again I    say that this a an 
innocuous Bill in the sense that all that We 
are saying is fhat in 1947 there was this Act, 
the Coal Mines Labour Welfare Act, 1947. 
This was P"°r *o nationalisation Of 1972. 
What actually happened, Sir, was that because 
the working class was exploited in the coal 
industry, the Government felt that a sort of 
fund should be created by imposition of a cess 
on sale of each tonne of coal and that cess 
Was used for the purpose of welfare. That 
was the main Welfare Act. After 
nationalisation of 1972, the responsibility of 
welfare naturally came to the nationalised 
industry and as is well known to hon. 
Members, an amount of h'ardly Rs. 6 crores 
that was being spent on the welfare of 
workers rose to Rs. 100 crores by 1984-85 
that was spent on the welfare of the workers. 
This j^ not only a responsibility but a duty of 
the nationalish°d industry and, therefore, 
entire welfare activity now falls within the 
purview and responsibility of the nationalised 
sector, the Coal India Limited and other com-
panies that are there. All that this Bill seeks to 
do is now to repeal the redundant Act which 
has ceased to h'ave any validity as it is and 
absorb all the labour. There is no 
retrendhment of a single worker out of 2500 
odd workers; in the entire coal industry, there 
are about 7^ lakh employees. These people 
are going to be absorbed in the respective 
companies and the responsibility of welfare is 
goin^ to be undertaken by the oomnany. This 
is the only purpose "f this Bill. 

I would uree and request the hon. Members 
'f they could restrict themselves to this aspect; 
I shall be highly obliged and they accept and 
pass the Bill. That will save their time and 
also the time of the House. But if they want to 
use this Bill t.3 enlaroe the scope 'and speak. 
as I have been seeing, on everything under the 
name 'coal', then of course it is their pleasure 
and whatever wisdom comes from them, I 
will try to learn from that and try to respond 
to that. Th'ank you. 

The   question   was   proposed. ,, 
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DR. R. K. PODDAR (West Bengal): Mr. 
Vice-Chairman, the Government took 13 
years to find that this measure was 
redundant. By this Bill, the Government 
proposes to abolish the existing pre-
nation'alisalion arrangement of a extending 
welfare measures t© coalming workers. 

,    [The Vice-Chairman (Shri M. P.      , 
Kaiishik)    in the Chair.] 

I would have wholeheartedly supported it 
if this step ensured better amelioration of the 
worries 'and anxieties of the workers of the 
nationalised concerns. In 1973, all the 
coalmines were nationalised but for 
mysterious reasons, the very hig'n quality 
coal mines owned by TISCO were excluded. 
This still remains excluded. Is it not 'an 
admission by the Government that TISCO 
coalmine workers' welfare is better served by 
the Tatas than by .our own public sector? 

Let Us  have  a look     at  the state  of 
workers' welfare 'at this moment, 13 years 
after nationalisation.     About 140 to  170 
accidents take p'ace every year resulting >n 
150 to 200 deaths.   There has been no 
appreciable drop in the fatality rate  vhich 
hovers around   1.30 per million although the      
Mines      Safety      Committee      sist up    by    
the    Government   it-self recommended long 
ago that it should be reduced to 1.00 or less, 
per million. Governments record in improving 
the safety of miners is not at all remarkable.   
They have been very sluggish in introducing 
less-hazardous open cast mining as is the case 
in advanced countries.   As regards the 
condition of housing, the less the better.   Less 
than 30 per cent of the workers have so far 
been provided with housing f;iciliti''s.    The 
rest continue to live in primitive dwellings the 
dhaiiras which   means     rows of    rooms, 
without vinndows -ind withoui  the benefit 'of 
even clean drinking    vv'ater.    Medical 
facilities exist only  in name.     Incidence of 
tuberculosis in the highest among coal 
workers.  In  addition  lo  this     dangerous 
disease, which can easily h.? eradicated, if the 
Government is determined, if    it    is serious 
enough, various other occupat'onal hazards,    
occupational     ailmeuts,    haunt' these 
workers who literally keep the wheels of our 
national economy rnoving.    They 
376 RS—8. ,:   : 

are mostly given common medicines and they 
have to wait, some times as long as a year, to 
get admission to a sanatoriumi or a good 
hospital. Instead of regular health check-up, 
including chest x-rays, they are sometimes 
given the benefit of attending the so-called 
special medical camps. I do not know what 
prevented the Coal India Limited during all 
these years from setting up schools for the 
children of miners, as other nationalised 
mdustries have done, like SAIL, BHEL etc. 
Till now, the facts reveal that the 
Government's concern for the miners' welfare 
is at best half-hearted and at worst, an eye-
wash. 

Sir, before nationalisation, private invest-
ment in coal industry was about Rs. 55 crores 
and coal production was about 77 million 
topnes. Now, with Rs. 6,000 crores of public 
money, the production is about 150 million 
tonnes. To hide its Himalayan inefficiency. 
Government tries put the blame on the apathy 
and indiscipline of the workers. It is even now 
vie-" timising the workers by cutting eight 
days' wages for absence of one day during the 
recent strike. It continues to ignore the 
charmed circle of private contractors, corrupt 
officials and mafia gangs conspiring! to 
siphon off the huge national investment into 
unproductive channels.     

Sir, I would request the hon. Minister not to 
take this ad-hoc measure but to strengthen the 
existing arrangement for looking after the 
workers' v/clfare. instead of distributing its 
responsibility among individual nationalised 
coal companies. In these days of so-called 
accountability of the public sector by which 
the Government actually mean profitability, 
individual companies will tend to reduce or at 
least restrict the expenditure on miners' 
welfare. I would also like to suggest here that 
in the existing arrangement, workers should 
have adequate representation through secret 
ballot. Since this Government pose as a very 
good friend of the: workers, I hope, it will not 
continue toi be oblivious of its responsibility 
in re-p-dV'i to workers' participation as 
enuncia ted in article 43 A of the Constitution, 
and the Industrial Policy Resolution of 1956.    
Thank you. Sir. 
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DR. SHANTI G. PATEL (Maharashtra): 
Mr. Vice-Chairman, Sir, this Bill has been 
brought with a laudable objective of taking 
over the responsibility of doing welfare work 
as an employer by the Government, and that 
too, doing much better than what was being 
done in the past, particularly by the private 
employer who engaged  the coal labour in the 
past. 

The hon. Minister also, in his introductory 
remarks, has referred to the amount of money 
that was being spent, which used to be Rs. 6 
crores or Rs. 12 crores later on, and said that 
this amount was going to be increased now to 
Rs. 100 corre-i or so. But this is far from 
adequate. 

If we look to the state of the conditions in 
the coalfields, none else a person than Mr. 
Ramanand Yadav who is ordinarily a great 
supporter of the Government cause and who 
believes in the dictum that 'his Government 
can do no wrong' and that the Government is 
always fight, doing always good, was 
constrained, was pained to observe that 
whether it is in respect of water supply or 
health or education, in all these cases, the 
conditions were absolutely horrible as far as 
the coalfields were concerned. He hat gone 
further and said that the money that is allotted 
was not being spent or that It was misspent or 
misappropriated. Whatever that may be, but 
the fact remains tliat he was constrained to 
make this remark is a proof, if necessary, of 
the bad conditions that exist in the coalfields. 

Let Us look at the water supply. It is the 
declared policy of tiic present Government to 
give water to every village. But here 's an 
industrial areas, and here are the people who 
are made to v/ork in far-flimg areas, far away 
from the cities and towns and even villnges, 
where they are required to start their own 
settlements and find out their living and work 
under such Very undesirable conditions, 
where the environment and surroundings are 
quite hostile. There they cannot get enough 
water. What I would like to ask the Minister 
is whether the pciformance is as expected. 
Thirteen years after the nationalisation what 
we find, according    to 



the report of his own Ministry, is that 
50 per cent of the people lire provided 
with potable water. This means, lakhs of 
people do not get water. If they do not 
get potable water, the consequences are 
Well known. They will become victims of 
various diseases, and then the 
question      of   health       would
 aris
e 
' There also, of course, the Report refers to 
so many dispensaries, hospitals and what 
not, but these are not enough to do the work. 
One question that I would like the Minister 
to answer is could they have not done better 
as a public sector employer in this particular 
regard-welfare? 

Again in the maiter of health adequate 
facilities are not made tvailable Enough 
number of ambulances are not there. This is 
one industry which is the most accident 

, prone industry, but here the ordinary 
ambulance service even i.s not properly 
organised. Of course, there are figures to 
show that there are a number of ambu-'ances, 
but the. question is unless a proper aid at a 
proper time is made available, the person has 
no chance of suivival. The same is true in 
case of various    diseases 

. also. This is one industry ngain where there 
is a heavy hazard of occupational diseases 
because ihe coal dust is the one thing which 
damages the lungs ard causes 

. disease. For that also, apart from preventive 
measures, curative measures also become 
necessary I am sorry to say that even this 
aspect is not being looked aliei in spite of so 
many years of the Government existence of 
this industry. 

Now I come to education. This is very 
important. We want to build up the citizens 
of future to take up responsibilities in 
various spheres of society. If they are kept 
away from education or are likely to get 
education which cannot be called education, 
how can they be good citizens of this 
coimtry? That is why it is very necessary 
that good education, which should include 
vocational education also. should be made 
available so that they are able to find 
employment and l«ad a better life. 

Coming to housing, the same sorry state 
of affairs exists. To say that 32 per cent of 
the people have been provided housing! 
facility is not a tall claim. Mind you they 

. are not staying in the cities; they are not 
staying in towns; they are staying in far- 

iiung areas where houses are not availa-able. 
The so-called houses Dhowras, which are 
provided to them are not fit for human 
habitation. It is, therefore, necessary, and I do 
expect from a person of his conviction and 
enlightenment, to take radical and urgent 
steps, to move faster than whatsis predecessors 
have been doing in the past, so that he could 
achieve the goal. 

I would also like to refer asto\5(hat is going 
to be the machinery. I was expecting him to 
say something about the machinery which 
will cairy on the work of welfare. No 
machinery has been set up for the purpose 
though the old has been dismantled. There has 
tj be a specialised machinery, especially at the 
top where the labour representatives are going 
to be associated in taking policy decisions and 
a number of various other measures that are 
required to be taken. 

This brings me to the point of workers* 
participation.     Whenever you     constitute 
such a machinery, the participation by the 
workers is very important.    I am happy to 
say—and I would like to congratulate him—
^that he has taken a lead in deciding upon the  
representatives of the    workers through secret 
ballot. I know he is      not merely a politician, 
he is also a trade unionist.     We have worked 
together and   he has imbibed certain basic 
principles,    and this is one of them. But I find 
there      is some hesitation in his mind as to 
how this should be organised.    He feels    that    
all the workers cannot be given a right     tn 
choose  their representative unions, May I 
appeal to him to go into this in a li^lfi greater    
detail     and     depth     and particularly      
i^fer     even     to     the     la-id of       
capitalism—America—where       also the     
workers' representatives    are chosen through a 
secret ballot by all the woikers whether they are 
members of the union or not.    That is how the 
union is chosen. I am sure he will find a way to 
accept this criterion.   But if he cannot find   
this way. T would certainly request him to go 
ahead with whatever scheme he has in his hand 
and not to wait till all agree and    come 
together because that is the best way   of 
avoiding, sabotaging or finishing the whole 
principle of secret ballot. I wish that    he 
applies his mind to it and    goes    ahead with 
it. 
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[Shri Shanti G.  Patel] 

While concluding, I would say that lot us 
prepare an integrated scheme, a time bound 
scheme under which these and other welfare 
measures can be improved and the targets can 
be achieved. Unless such a scheme is 
prepared with a time perspective, I do not 
think, we will be able to achieve the purpose 
with which this Bill is sought to be abolished 
and the responsibility is being taken by the 
Government. 

SHRI VIJAYA MOHAN REDDY: 
(Andhra Pradesh): Mr. Vice-Chairman, Sir, al 
the outset itself, I want to say that some more 
time should have been given for this very, 
very important Bill. 

The VICE-CHAIRMAN (SHRI M. P. 
(KAUSHIK): But the time allotted is only one 
hour. I cannot help it. 

SHRI    VIJAYA    MOHAN    REDDY: 
Sir,  in  our country  the  primary  energy 
source is coal.    All our industrial    prosperity 
despends on coal. Even other core sectors like 
thermal power stations, steel, cement, 
fertilizers, railways, transport, soft coke  for  
domestic   consumption,   all   depend upon 
coal, because it is the gamut of our 
industrialisation.     Many of my hon. friends  
spoke  about coal  sector,  welfare of coal 
workers, and coal mines. We    all know that 7 
1|2 lakhs of coal workers go into the pits 
without ventilation, because the booster fans 
cannot send in afr as the mine proceeds. Under 
these conditions living in hovels, as it has been 
said, 'without proper water supply, walking 
and cycling from 10 to 20 KMs, these 
coalmine workers reach the working spot, 'this 
is their living conditions. Then added to this, 
there are private contractors, Mafia gangs and 
smugglers.    It has been reported in     the 
press that due to wrong planning Rs. 500 
crores worth of coal was lying near    the pits. 
What a boon for these people! That is why 
these Mafia gangs have grown resulting in 
smuggling of coal.    As a result of these 
elements, our public sector undertakings are 
losing lot of revenue. What is the solution for 
all these things? As   our hon.   friend just now 
pointed out, is there workers participation in 
industry? We talk in and talk out about 
workers participation.   It has been told 
yesterday by     the Finance Minister that the 
most important 

thing to see is that workers should participate 
in every industry. Is the Mintstiy of Energy 
capable of doing this? In 1983 itself you 
proposed for it. 1 think    your Labour 
Minister has proposed for it     But you have 
not    implemented it.    I ask a simple 
question: Why you are not able    to do it?    
Simply      becaiise    your INTUC—Indian 
National      Trade  Union Congress has stated 
that it is not going to abide itself to the secret 
ballot.   You want the Mafia gangs. You want 
their representatives  to  rule the roost.  You    
do     not want the -secret ballot. You do not 
want true  representatives  of the  workers      
to organise, to help and to achieve the targets.    
In spite of the poor living   conditions, the 
miners have achieved the target that has been 
fixed by the Government and the Planning 
Commission    for    this year, that is,  150 
million tonnes. They arc going to achieve also 
your target which has been fixed for the 
Seventh Five Year Plan, i.e., 229 million 
tonnes by 1989. But what are you doing for  
them in turn?    They have done their part   
That is why we say, your Government calling 
itself as a socialist must depend on the  
working masses of this country  and if you 
cannot do it, everything will come to a 
naught. 

There was a day's strike by the coal 
workers recently to teach you a lesson. But 
still you have not learnt it when the entire coal 
Industry came to a standstill to warn you that 
you are not able to abide by your 
agreement—you are not able to provide 
pension and you are not able to give them 
housing facilities. You have promised these 
things to them. In lieu of their one day's strike 
you are withholding 8 days salary Under these 
circumstances, what else the workers can do if 
there is no ventilation in the mines, has the 
workers not to come out? (Time bell rings) 
Yes, my time is up. I want to state something 
very important and very urgent. 

THE VICE-CHAIRMAN  (SHRI M. P. 
KAUSHIK);   You  can  take one minute. 

SHRI     VIJAYA     MOHAN  REDDY: 
Sir,   that  minute     will   be  given  to   the 
benefit of the House.   Today,      in    the 
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'Statesman' 1 have seen Mr. Dubey and Mr. 
Mishra have shifted their war fo Dhanbad. 
This is the service that is being rendered, 
occupying the INTUC office. This is how I am 
utihsing this one minute. Two Chiei Ministers, 
one present Chief Minister and one ex-Chief 
Minister, they are trying to take the INTUC 
into their hands, while our Chief Minister, Mr. 
N. T. Rama Rao flew from Bombay and went 
to the coalmioes and assured the workers that 
every aspect of this industry i.f. educaton, 
housing, and electrification, all the problems 
wiU be taken up on priority and eight days 
salary will not be cut for one day's stike. In the 
same way, when two accidents occurred, our 
Ministers went into the coalmines. 
Somagudam and Godavari Khani tried to find 
out the cause and told the management that J' 
is due to their negligence that the workers 
have lost their lives and stood there and saw to 
it that the compensation was given to them. 
This is the spirit with which we want to under-
stand this problem. That is why as my friend 
has told, workers participation is fundamental. 
Yesterday, you made our co'leagues on the 
other side in the Parliament to wake uptil 3 
A.M. to declare our secularism and about 
democracy, the question of secret ballot is 
going to tell us where we stand. {Time hell 
rings.). I would urge upon the Government, 
please for heaven's sake, take a decision. 
When you can whip a decision which goes 
against the Indian Womenhood, why can't you 
whip a decision i^ favour, of secret ballot. 
Thank you, Sir, for giving mo this  
opportunity. 

{Interruption). 

DR. SHANTI G. PATEL: Mr. Kalp-nath 
Rai, I am prepared to inquire alongwith you 
in this matter. 
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THE VICE-CHAIRMAN (SHRI M. P. 

KAUSHIK): Now, Mr. Sushil Chand 
Mohunta. Please take only five minutes. 
Please co-operate. 

SHRI S. W. DHABE (Maharashtra): But 
Mr. Kalpnath Rai did not co-operate with 
you. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): That is because Mr. Dipen 
Ghosh interrupted     him. Yes,     Mr. 
Mohunta. 

SHRI SUSHIL CHAND MOHUNTA 
(Haryana): Sir, a lot has already been said 
about the condition of the miners and there is 
no doubt that they are very pitiable. But very 
little has been done to improve their lot. Their 
working conditions are hopeless. What tbe 
Government should have done when it 
nationalised the coal industry was that it 
should have first taken notice of the pitiable 
conditions of the workers and tried to improve 
them. 

Now, coming to the Bill as such, Sir, I am 
really surprised to note that the honourable 
Minister has been very quick, I should say, to see 
that the Housing Board and the Coal Mines 
Labour Welfare Fund are abolished. He also says 
^ that the Government of India, because this has 
become a Government of India Undertaking, will 
automatically assume the responsibility for the 
welfare of the workers. I only want to say that if 
you had something like that in mind, if you had 
wanted to abolish one thing, then you must have 
thought about the creation of 

another, whether it is under the Govern 
ment of India Or whether it is under the 
Undertaking itself. Whatever amount you 
want to give, there must be some execut 
ing agency to utilise that money to 
provide housing facilities to the workers 
and '''so for seeing to their welfare, their 
educational facilities, medfcal facilities, 
etc. This you should have considered 
side by side. You abolish this; but you 
create another. It may be under the 
control of the company or the Govern 
ment. I have no objection to that. You 
couid have as well asked the company to 
donate largely an^ liberally, to donate 
large sums of money, to these already 
existing Fund and Board. This could 
have been done. Even now the company 
is going to spend on its own and it would 
have spent from the Housing Board 
Fund.    There   is any   difference.    But 

there should be some security provided under 
the Bill. Under this Bill, there is no hope for 
the worker. You may decide to do something 
for them and you may decide not to do 
anything for them. It all depends on you. But 
there is no assurance given to the workers 
through this Bill. I only wish that you had 
created an alternative agency, an alternative 
mechanism, for providing the various facilities 
to the workers. If they want medical facilities, 
you should have an alternative Or ready 
mechanism. If housing facilities are to be 
accorded to the workers, there should have 
been a mechanism for that and also there 
should be workers' participation in the 
enjoyment of those benefits. This should also 
have been safeguarded. Without the workers' 
participation if the money is to be spent for 
their benefit, then, I think, there is no noble 
idea behind this. I do not know how the 
honourable Minister thinks that the conditions 
of the workers will improve as a result of this 
Bill. I do not find anything. Rather the main 
thing en which special stress was made was to 
provide an alternative mechanism for the 
benefit of the worker, which he has not brought 
out. {Time bell rings.) I hope, either through 
the amendment to this very Act itself or 
through a separate legislation QT separate Rules 
or through directions  to the     Company, this 
object 
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will  be achieved.   Otherwise  I can,   say    i that 
he may be a progressive minded or of socialist 
mind but it is not reflected in this particular Bill. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): Shri   Gurudas   Gupta. 

SHRI GURUDAS DAS GUPTA. (West  
Bengal): I  am  Das  Gupta,  not.. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): I am very sorry. (Interruptions)    
He  is  double  Das. 

SHRI GURUDAS DAS GUPTA : Sir, 
I am ready to respond to the request 
made by Mr. Kalpnath Rai and I am 
aho ready to cooperate with the ex- 
Socialist Energy Minister in the Govern- 
msnt oi India   ... .       . 

SHRI DIPEN GHOSH; And ex-Socia-list 
Kalpnath Rai.;. 

,. SHRI GURUDAS DAS GUPTA; . . . so that 
coal production picks up. Mr. Dipen Ghosh, 
will you kindly allow me to speak? 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK):  Six O'clock is coming vea-y •  fast; 
we are very near to    that.   Please take  5  
minutes.   Then I     will     ask the [Minister to   
... 

SHRI NIRMAL CHATTERJEE (West 
Bengal): How can he reply today? According 
to the List of Business   

THE VICE-CHAIRMAN (SHRI M, P. 
KAUSHIK); He is supposed to complete by 
5.55.    He is the last speaker. 

SHRI GURUDAS DAS GUPTA: I am 
ready to cooperate with Mr. Kalpnath Rai and 
with the Energy Minister who happens to be 
an ex-Socialist to ensure that production 
picks up there. {Interruptions} 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK); Please let him speak. No 
interruptions. 

SHRI     GURUDAS    DAS     GUPTA: ^-
"''Provided,   Sir—I      hope    the       Minister 

knows—the Government of India gives up its 
policy of confrontation with the coal workers. 
I am reading only one passage of the 
statement joint,y issued by the AITUC, CITU 
and INTUC and other Central Trade Unions. 
They are just declaring, after the completion 
of one day strike—'I quote: 

"We hope that the management of Coal 
industry would fulfil and implement the 
National Coal Wage Agreement ill toto and 
refrain from taking any type of punitive 
action against the miners, failing which the 
miners ' Will be forced to take to bigger 
strug-, gles." 

I  accuse. Sir,  the    Minister Or  the Go-
vernment  of  India  or  Coal  India—I  do not 
know  who is  superior—under whose direction 
a policy of nearly declaring    a war against 
co.il-miners is being adopted. The strike had to  
be called  because you • had  violated  the     
bilateral     agjieement. Please  understand  the  
danger inherent in it.    If   the   Government   or   
the   Government organisation     violates   the   
bilateral agreement,  then  it is     not the 
responsibility of the labour union to abide     it. 
Therefore,  they  must be  ready  for     the 
consequences.   The     workers  had   to  go On 
strike because you have violated some of the 
provisions.   That the violation was there, which 
is clear from the report of the   Consultative     
Committee     for     the Ministry of Labour that 
met today morning. 

Secondly,   Sir,   there   was   a  strike  for one 
day.    Imagine the Coal India—under whose 
authorly,    I do not know—issued a Notification 
asking  the subsidiaries    to deduct wages for  8 
days according to a law  which  was     enacted   
by  the  British imperialism  in   1936.    Could  
the Minister tell  ms  in  which  area,  in which 
sector, in   which   industry   a   single   day's  
strike tantamounts to deduction of 9 or 8 days' 
wages?      {Time  hell  rings.).     Not only that. 
Sir.   There     is  a categorical  statement  in  the  
notice     of  the  Coal  India that;   deduction      
notice   should   not     be given to female 
workers.   I can produce it for the information of 
the Minister the 
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notice issued in Patmohana colliery against 
the female workers. 1 possess such a copy. 
Therefore, there is no law in collieries, i 
accept of course that there are niafias, but this 
is because of the mafia policy being pursued 
by Coal India. Rather the hon. Minister 
happens to be the greatest patronage of the 
mafia policy of Coal-India. Therefore, 1 
appeal to them just to put an end to it. 
Imagine that the Government and thg Coal 
India cannot stop accidents  . . . 

THE VICE-CHAIRMAN  (SHRI M. P. 
KAUSHIK):  Please conclude now. 

SHRI GURUDAS DAS GUPTA; I beg you 
to give me two minutes more. I am 
respresenting AITUC in the Coal India which 
happens to be strong and 1 have something to 
tell you. We do not get a chance to speak to 
the Minister. It is only herg in the Parliament 
that we can speak to him directly. 1 take this 
opportunity to ask him whether he is ready to 
state here categorically that biltaeral 
agreement will be carried out. I ask him 
whether he is ready to consider that this notice 
given for deduction of 9 days' wages will be 
withdrawn. I ask him to tell us why this notice 
was given when a case is still pending in the 
Calcutta High Court. I want him to tell us why 
the recommendation of the Fifth Miners' 
Safety Commission was not implemented. 
What is the report of the Sixth Safety 
Commission? The Sixth Safety Commission 
says that the measures that were suggested as 
far back as 1980 ihad not been carried out. 
What is the result? The result is that the 
Satyop colliery that was closed for one month, 
opened on 9th April, and the next day there 
was an accident and four miners had died. 
You are refusing even to take into 
employment the kith and kin of those who 
died in harness. Is it not a fact that the colliery 
miners are going On strike because they want 
employment for all the dependents of the 
deceased who died whilg in work? You are re-
fusing to employ even the people who are 
dyfng in harness. 

Lastly, what are the statistics about 
accidents? I give a simple figure about the 
accidents and how safety is being neglected. 
You want the workers to pick up production. 
But you will not make arrangements for 
workers' safety. You will not give them 
quarters. You will not give them schools. You 
will not even give them drinking water. 
Neither you will give them protection. After 
death^ even their family members will not be 
given employment. They meet accident 
underground and their dependents are not 
given employment. The workers on their part 
are ready, more than Mr. Sathe and more than 
Mr. Kalpnath Rai, to increase production. But 
they must be given a chance tc^ in-ci^ease 
production. There must be a fair deal. There 
must be an end tP the policy of confrontation. 
Sir, according to Government statistics, 56 per 
cents of the accidents underground have taken 
place because of inadequate support. Not only 
that. 67.3 per cent of the underground 
accidents in 1984 were due to fall of side and 
roof. Well, in the whole world, the accidents 
due to side fall and roof fall are declining. 
That is increasing here in India. How are you 
going to save the workers from men made 
accidents? T also want the Minister to fell us 
categorically whether he is going to change 
this policy of confrontation, whether he is 
going to restrain the people whom he has 
entrusted with the job of Coal India. I want the 
hon. Minister to tell us whether he is going to 
abide by the bilateral agreement. I want him to 
tell us wheher he is going to make ar-
rangements for safety. I want him to tell uf 
whether he is going to ensure better human 
living conditions for the coal miners. If this is 
done, then definitely, thg coal miners will be 
second to none in ertsuring increased 
production in the colleries. 

I hope Mr; Sathe will be categorical in his 
reply. He will not evade. Otherwise, I may tell 
him that he will have to face a united struggle 
of red and tricolour flags in the coal sector 
and face the  united      might of  the  coal  
miners. 
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That struggle will be against your policies. 
That will bring a change if good sense does 
""' prevail upon you. 

SHRI S. W. DHABE: Mr. Vice-Chairman, 
my friend was speaking with emotion. 

THE VICE-CHAIRMAN (SHRI M. V. 
KAUSHIK): Emotions ace to be rest 
rained.  

SHRI S. W. DHABE: He has got a 
different language and we have got a 
different language.   When you were here, 

you were speaking the same 6.00 
p.M. language.      Sir,  one  of     the 

causes for which the strike took 
place was like this, and I request the Minister 
to reconsider this seriously. The agreement 
was that the relatives of those who died on 
duty will get the job. Tt has been replied in 
this House on thg strike question that it is 
unconstitutional. I don't think that it is 
unconstitutional. It is a reasonable clas-
sification. A man works for- 25 years or 30 
years as a coal-miner. If he is working as a 
coal-miner, his one foot is already in the trap  
... 

SHRI DIPEN GHOSH; Sir, I am on a 
point of order. It is already 6 o'clock 
and according to the order of Business, 
We should take up this Short Duration 
Discussion On the recent killings of 
Harijans in Arwal in Gaya district. And 
naturally I would appeal to you to have 
the discussion on this Bill adjourned and 
let it be spilled over to tomorrow and let 
us now ttake up the Short Duration Dis 
cussion. m:^< 

 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): Let us finish it today. He is   the   
last   speaker.   (Intemipiions). 

SHRI DIPEN GHOSH: The last speaker 
may be allowed to speak. But the Minister's 
reply will have to be tomorrow. 

SHRI V. GOPALSAMY (Tamil Nadu): 
Don't yield to it. It is the privilege of ihe 
Opposition. 

SHRI SITARAM KESRI; Not tomorrow 

SHRI DIPEN GHOSH: The    Minister 
will have to reply tomorrow. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): I request you that it will hardly 
take 15 minutes. 

SHRI V. GOPALSAM"V: They do not 
permit even a single minute for the Oppo-
sition when the Government Business should 
be finished.... 

 
SHRI DIPEN GHOSH: The Minister of 

State for Parliamentary Affairs assured Us 
that he would take care of his Members so 
that they could finish it in one hour. When 
we wanted more time to be allotted for this 
Bill, thi,- Minister of State for Parliamentary 
Affairs assured us that he would take care 
that his MewSefs do not take much time. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): That has been done. 

SHRI DIPEN GHOSH:  No. Let     the 
Member complete his speech. Bui the 
Minister's reply has to be tomorrow, (/n-
lemiptiuns) 

THE VICE-CHAIRMAN fSHRI M. P. 
KAUSHIK): Please sit down. I may tell the 
hon. Members that wJiatever as.surance the 
Minister has given in the meeting, that has 
been fully complied with. 
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SHRI DIPEN GHOSH: How miich time 
have  they  taken? 

THE VICE-CHAIRMAN fSHRI M. P. 
KAUSHIK): The Congress Party has taken 
33 minutes. 

SHRI DIPEN GHOSH-. Out of one hour, 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK); The total iime allotted lo the 
Congress Party was iiaar about 42 minutes, 
and only two Members were allowed to 
speak. 

SHRI NIRMAL CHATTERJEE:    The 
Minister will reply tomorrow. 

SHRI VASANT SATHE: May I make a 
submission? Let Mr. Dhabe comnlele his 
speech today. I will reply on Monday. 

SHRI NIRMAL CHATTERJEE To-
morrow. 

SHRI VASANT SAIHE; Not tomorrow. 
Tomorrow there is another Bill com'-ing. I 
will reply on Monday. {Interruptions) 

SHRI NIRMAL    CHATTERJEE:    On 
Monday we are going to debate another 
important thing—the Education Policy. For 
your information, for the Muslim women Bill, 
we are devoting (snly one day. For 
educational policy we have decided, toi 
devote two days. That is the kind of 
importance that we attach to tfie education 
polifiy. If you take away some time from that 
day, that will also not be fair. This is f Or 
your consideration. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK):  Let us finish this today. 

SHRI VASANT SATHE: ShaH I not 
reply?   When do you want to hear     me? 

SHRI DIPEN GHOSH:    We want      a    , 
specific reply 

SHRI NIRMAL CHATTERJEE:  I  am 
bringing thi to your noiics implicitly for 
extending the .session nf. the House by ano-
ther day so that everybody can be accom-
modated. 

SHRI DIPEN GHOSH: In any case it has 
to be. The Lok Sabha has' been e.K-tended 
by another day. 

THE VICE-CHAIRMAN {SHRI M. P. 
KAUSHIK): My request is that either we 
complete the Bill today or it will be continued 
on Monday. 

SHRI DIPEN GHOSH: Tomorrow. 

THE VICE-CHAIRMAN (SHRI M. P. 
KAUSHIK): Not tomorrow. It will be done 
on Monday. 

SHRI S. W. DHABE: Then I will speak 
on Monday. 

THE VICE-CHAIRMAN (SHRI M.  P. 
KAUSHIK): All right. 

SHRI VASANT SATHE: Mr." Dhabe, 
you speak today. 

THE VICE-CHAIRJVIAN (SHRI M. P. 
KAUSHIK):  He does not want to speak 
today then. AII right, we will take up the 
Short  Duration  Discussion now. 

SHORT  DURATION  DLSCUSSION RE 
CARDING RECENT     KILLINGS     OF 
IJARUANS    IN     ARWAL    IN    GAYA 

DISTRICT OF BIHAR 

SHRI GURUDAS DAS GUPTA (We->t 
Bengal): Mr. Vice-Chairman, Sir, with a 
heavy heart I raise a discussion on the recent 
mass killings of Harijans in a place which is 
associated with the name of Mahatma Gandhi. 
It is extremely paiiiful to raise such a 
discussion when we are celebrating the 
hundredth year of India's freedom movement. 
Perhaps, Sir, it is quite consistent with the 
tradition of the natioml movement that the 
Members present in the House shall 
unanimously from all sides seek to disown 
and condemn all that happened in Arwal. 

Mr. Vice-Chairman, Sir, it will be better 
and helpful for me to go into the problem if 
you will kindly remove the people standing 
around you while the proceedings of the 
House are going on. That will be quite 
helpful. (Interrup-/ions). But he is your 
colleague, please allow him. 


